IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

* %k
O.A, (1187496, Dt. of Decision : 22-20-96.
pr. {Mrs.) Lakshmi K,Rao .. Applicant.

Vs |

1, The Director,

S.V.P,National PolicelAcademy,
Hyderabad. '

2, The Sregétary to Govt.of India,
Min.of Health & Family Welfare,
Nirman Bhavan, New Delhi.

3. The Additional Director,

Central Govt., Hezlth Scheme{CGHS),

Swasthya EBhavan, Prakagshnagar,
Near Airport, Begumpet, Hyderabad. .. Respondents.

Counsel for the Applicant : r. Ch.Jagannatha Rao

Counsel for the respondents : Mr. V.Rajeswara Rao, addl.

CORAM S

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADNMN.)

CGSC.
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‘Hyderabad and repatriateg@ to C.G.H.S. w.e.f, thq@orenoon

"respondents in that OA to permit her to join back in SVP

-2a
CRDER

ORAL ORDER (PER HON'BLE SHRI R,RANGARAJAN 3 MEMBER (ADMN

Heafd Mr.Ch. Jagannatha Rao, learned counsel fgr the

applic¢ant and Mr.V.Rajesﬁara Rao, learned counsel fcr theé respondents.

2. "~ This application is filed challenging the order

No.15011/

+ 39/94-Estt. dated 11-06~1996 (Annexure-I) whereby the applicant

herein yas relieved from the S.V.P. National Police Academy,

3.0

on 11-6-96.

In this OA an interim order was passed on 27-09-96 yhereby

the respondeyts should pay k. 5,000/~ to the applicant which amount

has to be zdjusted against her pay and allowanceg in futyre,

main contention in this OA is that she has been pelieved
impugned order dated 11-06-96 by the incompetent authorit
this order of transfer is not ;3 valid oné. However, the
authority has issued order No.A.35012/8/90-CHS-II (Annext
the reply) transferrinﬁher to Delhi, That order was chal

£11ing OA.No0.1176/96. That OA was disposed of by directi

Police Aczdemy. It was furtﬁer direcﬁed that she should
representation if so advised for cancellation of her trar
Delhi by the order datedr13-09-96 within a stipulated per
that representation when received should be disposed of Y4

relieving her from SVP National Police Academy. It is st
NI b el
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y. Hence
competent
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National
file a
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iod and
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ated that

the applicant had besmny putégg in her earlier post from where she

was relieved in SVP National Police Academy. It is also

that she has filed a representation jgainst the order of]
transfer dt. 13-09-96, 1In view of the above later develd
pPeayer in this OA to set aside her relieving order dated

has become infructuous. Hence, no order is necessary in

stated
her
pment the
11-6-96
this QA.
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4, Thé applicant now submits that'her.period-from
. date of relijef till she was put back to duty on 14-10-%
National Folice Academy is to be treated aé duty and she

be paid pay and allowange accordingly. The applicant may

ﬁzé freéh.represgntation to the authorities in regaéd to th

'_ prayer for treating thgébove period 5s duty. If such a 1
is recéived the concerned authorities should dispose of

in accordance with law,

5. With the sbove direction thds OA is disposed of

i
admission stage itself with nc order as to costs.

{R. RANGARAJAN)
MEMBER (ADMN, )

Dated : The 22nd_October 1896. . ﬁ/u,
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D.A,Nﬂ.1137/96
Copy to:

1e The Director,

5.\ .P.National Police Academy
Hyderabad. . .

2. The Secretaty to Govt. of India,
Min. of Health and Family Yelfare,
Nirman Bhavan, New Dslhi.

3. Tha Additionmal Oirector,

. Central Govt. Health Scheme (CGHS),
Swasthya Bhawan, PrakashNagarg '
Near Air ResrkPort, .

Begumpnet, Hyderabad.

4, One copy to Np;Ch.Jagannatha Rao, Advocata,
CAT ,Hydarabad. o _ ,

"5, One copy to Mr.r.Rajesuer Rao, AddL.C3SC,
CAT,Hyderabad, _

' 6. One copy o Librery,CAT,Hyderabad,

7o Ohe'duplicate copy.
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Typed By Chea‘k;d By
Compared"by . Approved by

THE CENTRAL ADMINISTRATIVE TRISUNAL
HYDERY BAD BENCH *HYDERA BAD

THE HOW'BLE SHRI R.RANGARABA N: M{4)

DATED: €Z§L¢ftyé2§ :

ORDER/JUDGEME NT
. o R.F![C.P./N.H.NEJ.

0.A.n0. 113 QLf‘?{

ADﬂ{;TED AND IHTERIM DIRECTIONS ISSUZD
ALLOYED o

DISPOSED OF WITH DIRECTIONG —
DISMYS5ED

DISHIZ3EO AS WITHDR4WN
AADERED/REIZCTZD

NO ORDER AS TG COSTS.
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